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o.A.1468/94. 	 Dt. of Decision 	19-12-95. 

ORDER 

As per Hon'ble Shri A.B. Gorthi,rdlember (Adrnn.) 

The applicant is the son of Shri Tells Gangaiah, 

whose lends admeasuring 0.84 pents in Survey No. 20/119 and 

0.27 cents in Survey No. 20/71 situated at  Settipalli Village 

by the respondents for the construction a? Carriage Repair 

Workshop, Tirupathi. At the time OF 9 quisition of land in 

1985 the applicant was a minor aged  about  12 years. Subsequently, 

he passed intermediate and also completed Ill Technical course. 

His request for appointment aqaiflst the land loser quota has 

not met with any success. Hence 'this OR. 

2. 	The respondents in their reply arfidavit have 

rfuted the claim of the applicant mainly on two grounds. 

Firstly, the respondents stated that as per extant instructions 

(Annexura P—i). para 9(3) 
0 
 MARAt Pnr nnnr.4 rwfnssnik 

land losars quota should have been made within two years from 

the d8te of acquisition of the land. Secondly, the applicant 

filed a  Writ Petition beffore the High Court of A.P. and obtained 
to 

int0rim direction to the respondentaLconduct written test, but 

to with—hnlrl Fh .,ana1 

High Court of A.P., the respondents contend that they cannot 

further process the case OP the alicant, Lithough he was 

permitted to take the written examination as ordered by the 
S I%C ap1JsLCOtI 

has stated that the applicant has since withdrawn the Writ 

Petition From the High Court and in support/or the same he has 
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shown me an order dated  10-10-1995 in bJ.P.No.6289/93 which is 

	

as under:- 	 + 

"The learned counsel for the Petitioner Sri Saminani 

Kishore has riled a letter dated  26-09-95 speking 

permission to withdraw the tJ.,P.No.6289 of 1993 which 

relates to employment to displaced persons who have 

Surrendered their lands for construction of carriage 

repair workshop. Learned counsel state5  in the said 

letter that the writ petition has become inpructuous." 

"Accordingly, the writ petition is permitted to be 

withdrawn and is hereby dismissed as inFructuous". 

In view of the above order of the High Court of A.P. there is 

no impediment in my passing an appropriate order in the CA 

that is before me. 

As regards the d9 lay in se eking appointment, the 

Pacts Of the case clearly indicate that at the time of a0quisition 
Wd uiiiy iz years old. It is stated 

that the family had afrt4 requ egtd the authorities to consider 

giving t,Sw employment assisten'as and when one of the children 

grows up. 

Learned counsel for the applicant has also reFerred to 

certain OAs riled in this Tribunal by similarly situated 

individuals.4n Several aich caos hth-a.- 	fl flTh 	 - 

were given to the respondents to consider the r ,quest For 

appointment against the land losers quota, although such reqU8St 

were made beyond the period of two years From the date of 
- 	 - 	-. 	 ItLJ• 

In view of the flora-stated, I Pind that there is no 

justification for therpsmnnj1onto_ra 	fl----- - 	- 	- 	- 	- 	— 
- 	- 1si dFthe applicant merely on the ground that the request 

of the applicant was made rather late. 
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6. 	In the result, the OR is allowed with a direction 

to the r 9spondents to process the case of the applicant 

further and based on his performance in the written test 

that was conducthsd by the tspondents  suitable employment 

be offered to the applicant against the land losers quota. 

B. 	The OR is ordered accordingly. No costs. 

(A.o. Got tpx) 
Member(Adrnn.) 

Dated : The 1th December 1995. 
(Dictated in Open Court) 

i7nfJ 9  

DEPUTY R GISTRAR(J) 

To 

The Gensrai Manaqer. South Central Rafluv 

The Chief Personnel Officer, South Central Railway, 
Hydera bad. 

The Deputy Chief mechanical Engineer,Carriage Repair 
Work Shop, South Central Railway, Tirupatifti. 

One copy to Mr.S.Kishora, Advocate,CAT,Ryderabad. 
-r 	•-- 	S - 	S.syo,._.n • • iiyucg- ouau. 

One copy to Lihrary,CAT,Hyderabad.. 

One spare copy. 
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